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Centr a% Ac_jmini strative Tribunal
}{Pr1nc1pal Bench, New Delhi

OeA. No.169/ 2003
MeAs No.l76/ 2003

New Delhi, this the 23rg day of January, 2004

Hon'ble Mr.Justice V.S. Aggarwal,Chairman

Hon'ble Mr,S.As Singh sMember( A)

Jai Shankar Prasad s/0 Sh. Bhadur dam.
B~-40V Kidwai Nagar Imrst,

New Lelhi-110023% ' -

Nazir singh Yadev Senbn of
Jhe Raj ¥umar Yadav

R/O H.he. N-lb4m ‘fpachers Golony,
rratap Vihz1s Ghaziabad U.i-.

Ram Pal Singh Sen ef Shri
Dungar 3ingh, Resident of
H.Ne. 42 Block -N Sewa Nagar,
New Delhi-110003

3hri Kanti Swarcop Sharma son of
Jshri Adal Prasad Hesident of
Flat no. 1libb, Pocket -C, LIG Flats,

East Leni Read, 3hahdara, Delbi.

‘shri siya Ram Sen of shri
P.bu Lal Resident of

80/6, Pushp Vihar , M.B. Read,
New Dellhi

Madan lal Sen of Laue
shri Pangu ial, Resident of
Qr. Ne. 310 plock Ne. 80, Secter-1,

Peshws, Read, Gele Larket,
«“ew Delki.

Shri X.K. Sharma 3Sen of shri Chitia Sharma Resident of
BC-3/46-A Faschim Vihar, New Delfi.
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8. Shri Jawala Pmsad Son of Shri Reshan lal Resident of
136, Janta Flats Nand Nagari G.T.B. Bnclave, Belhi-95 |
9. Shri Bhagwan Sghu Son of* Shri Vasudev Sahu Resident ef
9/201 Kichripur, Delhi-91 : ) | .
10. Shri Sahdee Prusad Son of Shri Bhulai, Rezident of

D7370, Ganesh Nagar, velhi-110092

11. . shri Mehinder 5ingh Son of Sh. Kishan Lal Resident of
371 Ldcknew Road, M.B. Read, New Delhi.

12. shri Bhej Raj Sharma Sen ef Shri Pandit Net Ham Sharma,
Resident of G-94, iohan Garden Uttam Nagar, New Delhi

13, shri -Vined Kumar Sharma Son ef Sh. La.}f.e}{risnan Yumar Sharma
o Resident of 1853 Kucha Khilari Ram {meli Bazar, sits uam, Delhi

. Shri Ambika Prasad Son of Late She. Shiv Kumar , Resident of

524 -E Gali No-4 Prem ®ali Babarpur, Shahdars Delhi
15, sh., Bhagwati Prasad Son of Late Sh. Bachi Ram, Netiyal Resident of

158-4 C~1 Mayur Vihar Phase~I1I, Delhi-96

16, Shri Sardar Singh Sen of late Sh. Ram Naresh Singh Resident of
C-41/163, Janta Flats Bhere Rcad, New Delhi |

17. shri Bhuveeshwar Son of Eate Sh. Bhagwan Des, R/O 108-J Gali Ne 2 Laxmi

Nagar, lelhi-92,

18. sh. Dhoop Lal M njhni, Son of Late Sh. Shivaji Manjhi
R/O 86/6 Secter-I Pushp Vihar, M.B. Read, New Delhi.

19. shri Mehar €hand sen of Sh. Chet Ram, Resident of
Office of the Asstt Engineer (E). CCWs AIR: Akashwani Bhawan,

New Delhi.
20.  Sh. M.M. Sharm, son ef Sh. B.L. Sharm, Resident of

RZ-/L72 Mahabir knclave , Palam New Delhi-45.
21.  Sh. Amar Nath, Sen of sh. Bhikha Ram, R/O RZE 673/11, Gali ne 20, Sadh NagyT

Palam Celony, New Delhi-45.

22. She Chandmm Dev Mehte, , ‘
sen of Sh. Babu lal R/0 HeNo G-21 Secter-4 Raja Bazar, Gole larket,

New Delhi-l.

.23, She Mehinder Pathak Sen of shri (late) Hardwari lal Pathak R/O
'G-94 Mehan Gaxrden Uttam Nagar, New Delhi.
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24-. \Sho P-,yqre Lal S/o Sh..‘T_{r;{ha Ram R/O H;NOO 335 Sector 3 MeBe POQG, ‘

Pushp vihar, New.DeihiQ
25« , Sh. Seran 3ingh 3/0 Sh. oaiv Singh /o H—13, Saurabh vVih~r, Hari Npl
. Kew Delhi (Lalitpur Road).
‘260 She Munni Lal, S/o Sh- qu Pyarey R/o 2297 Lochi Comﬂloy, NeDalhi
27 She MsP. Gupta, S/0 Sh-luqhuvil Gupta R/0 247A Rishi Napar Rani
Bagch ', Delﬁi. » | ' “ |
28+  Sh. R.Y. Verma, S/o She 3.C. Verma B/o O0f[1co of Asstte Enpineer
' CeCeWs (E) Akashwani Bhawsn, New Delhi-
29«  She Bharat Singh 5/0 Sh. Parss Rom B/o 0ffice of Asstte Engineer
(E) C+CeWs Akashwani Bhawan ,New Delhi. '
30. Sh. Bam Vichar, §/o She Ran Ayechya Bo 46=F Ram Bagh New Delhi.
m%} sh. Swresh Qhand, S/0 She ukh Lal B/o b 519 Gali Noe17, Chang
Bagh Colony Delhi=94. /
30M  Sh. sagpal Singh S/0 Sh. bharat Singh B/0 HNO«170/Ist MeBs Lxtn,
‘Badarpur New Delhi. . '
33e5 She VeRe Tyagly S/0 She 'hakir Chand Tyagl R/ o HNOe 180 Prem N”E”Ts”“
New Delhi. | |
R4 Sh. Jawshar Ram, S/o she. Ghurahu.Ram R/o 2/6-B, Rajapuri Uttam

Napar yNew Delhie 4
She “hander Pal /o0 She (Late Aara Jatav R/o HeNoe 1/3880, D=kkhann

38 S
@”' Gali Ram Nagar Vista 3hohdara Delhi-392.
30 3he Shatrughan »/o Lota 3he Ramarand B/o WC-112, Netajl kpar,

New DNelhi.

She -ihankar Prasad, 370 Laueshe Kuldip /o HNO. 330 Sector-u, .Y

C'i -.v_"\’
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Ro“fi Pushp vihar, New Delhi.

Sh- Dharam Vir Sirgh S/o She Ganga Ham R/o BA-145 'Vt Block'C' Sece.

. Bhagwatl vihar Uttam Nagar New Delh :
39 She Aam Singh S/0 She Matthi Ram R/o;~Sector 3 jeNoe 715 M.Ba

Read Saket New Delhie ?
40.  She Sita Ram $/o She Visquath Verma B/o Q,ﬁg;-27/315, Prem Nagar
| “Loedl Road New Delhi -d. ’ i» l? o
41+ She v.K. Gupta &0 Shv Jai Bhagwan ' Gupta B/o A/346/1, Shastri-
Nagar Delhi=52. | ‘ V

42,  Sh¢ Manjit Singh $/0 Sh. MaC. qingh Wo OIfica of Agstt e (2
: C-ngd‘Akl.Rq Akﬂwhvani Ehahan New Delhie nee(E)
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43.Mahipal Singh S$/0 Shri Gabber Singh
Rfi0 R.N0.39, IInd Floor Sect.
Timarpur, Delhi

44, Sh, Ram Phal S/0 Shri Bhundu Ram,
Rio Q,No.910, Sector-7,R.K.Puram
Mew Delhi

45,D.D. Sharma S/o Shrilshooder Prasad
R/io E~190, Jalvihar Colony,
Naijaf Garh,New Delhi-43 ... Applicants

{By aAdvocate: Shri T.C. Aggakwal)
Vaersus

1. Secretary
Ministry of Information and Broadcasting,
Shastri Bhawan, New Delhi-1

The Director General

All India Radio

Parliament Street, Akashwanl Bhawan,
New Delhi. -

~3
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3. The Chief Engineer,

Civil Construction Wing,

6th Floor, Soochna Bhawan)

New Delhi « s 20 RESpONdents

(By Advocate: Shri M.M. Sudan)

O.R.D E R(ORAL)

By Justice V.S. Aggarwal,Chairman

N

The controversy in the present case is within a

narrow compass,

z. The applicants are Group C° emplovees. They got
arrears of pay in a lumpsum. The respondents while payving
the arrears of the salary made a lumpsum deduction from the

same taking it as the income from one financlal vears.

&5

The applicants, by virtue of the present
application, seek that pavment should be nmade calculatiﬁg

their income vearwlise with arrears because according to

them, 1t 1is the obligation of the respondents to get a
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refund and -give certificate in this regard.

4. The basic Tacts have not been disputed. However
the difficulty pointed was that once the deduction has been
made, the refund c¢an only be given by the Income Tax

Department.,

5. Keeping; in view that the facts were not in
controversy, we direct that respondents will re-calculate
the income of individual applicants with arrears of each
YEAar. The applicants would thereupon Till up necessary
form 10~ which can he verified with factual position by
the respondents and forwarded to.the Income Tax authorities
for doing the needful in the matter. 0.A. 1is disposed of.
/ﬁ‘(// ‘ . /XW
/& A ‘
(”S.A. Singh ) ( V.S. Aggarwal ). -
Member (A) : Chairman



